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IN THE HIGH COURT OF MADHYA PRADESH
AT INDORE
BEFORE

HON'BLE SHRI JUSTICE SANJEEV S KALGAONKAR
ON THE 23" OF AUGUST, 2024

MISC. CRIMINAL CASE No. 36225 of 2024

ANAND
Versus
THE STATE OF MADHYA PRADESH

Appearance:
Shri Anokhi Lal Kharol Advocate for the applicant.

Shri Madhusudan Yadav Panel Lawyer for State.

This first application has been filed by applicant under Section 483 of
Bhartiya Nagarik Suraksha Sanhita, 2023 for grant of bail in connection with
Crime No. 214/2024 registered at Police Station Sadar Bazar District Indore
(M.P.) for offence punishable under Section 304 of BNS. Applicant is in
judicial custody since 04.08.2024.

As per the case of prosecution, complainant Dr. Bharat Bajpayee
reported to P.S. Sadar Bazar Indore that on 30.7.2024 at about 5.45 in the
evening, he was going to his home, at that time, three unknown persons came
on motorcycle and snatched his mobile phone and Rs. 2,000/- cash. On such
allegation, P.S. Sadar Bazar Indore District Indore registered an FIR at
Crime No. 214/2024 for offence punishable under Section 304 of BNS
against the unknown offenders. Applicant was arrested on 4.8.2024 and he 1s

in custody ever since. Statements of complainant and other witnesses have
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been recorded. The investigation is underway.

Learned Counsel for the applicant in addition to the grounds
mentioned in the application, submits that applicant has been falsely
implicated in the matter. The applicant is aged about 19 years and is labourer
by profession. The investigation is almost complete, therefore, there is no
likelihood of interfering with the investigation or tampering with the
evidence. Jail incarceration is causing great hardship to the young applicant.
No criminal antecedent is reported against him. There is no likelihood of his
absconsion leaving behind his family to suffer. Therefore, the applicant may
be extended the benefit of bail.

Per contra, learned Counsel for the State opposes the bail application
on the ground of gravity of alleged offence.

Heard learned counsel for the parties and perused the case diary.

Considering the arguments advanced by both the parties and overall
circumstances of the case, but without commenting on merits of the case,
this Court is inclined to release the applicant on bail. Thus, the application is
allowed.

Accordingly, it is directed that applicant- Anand shall be released on
bail in relation to Crime No. 214/2024 registered at Police Station Sadar
Bazar District Indore (M.P.) for offence punishable under Section 304 of
BNS, upon furnishing a personal bond in the sum ofRs.50,000/- (Rupees
Fifty Thousand only) with one solvent surety of the same amount to the
satisfaction of the Trial Court, for compliance with the following conditions,

: (For convenience of understanding by accused and surety, the conditions

Signature-Not Verified
Signed by BHUYESHWAR
DAT

Signing time:Z3-08-2024
18:15:15



NEUTRAL CITATION NO. 2024:MPHC-IND:24348

3 MCRC-36225-2024
of bail are also reproduced in Hindi as under):-

(1) Applicant shall remain present on every date of hearing as may be

directed by the concerned court;

(1) 3G FATAT “AAT &b TASAFHT FeAdrs Hr Tcdep [y
TR 3UfEd T |

(2) Applicant shall not commit or get involved in any offence of
similar nature;

(2) HTAGH THATA YhTd N BS ITAY el DI I 38A ATFAferd
TRl 19T |

(3) Applicant shall not directly or indirectly make any inducement,
threat or promise to any person acquainted with the facts of the case so as to
dissuade them/him/her from disclosing such facts to the Court or to the

police officer;

(3) 3MdGeh UehUT & d2al 8 URTAT fohdl Tfh bl UegaT A
YIS T T YellHe, D! AT gl Il oon, Torad Tar cgfeh 0F aai
ol SATATTY AT Iford TR Y Uehe el F farRd &t |

(4) Applicant shall not directly or indirectly attempt to tamper with the

evidence or allure, pressurize or threaten the witness;

(4) 3TTACH UcTeT AT U] ®U G T1& I & ATY SIS Bled Pl A
araf a1 Afardt Bl qEella-Gaela, Gard 3ol A AP Bl UATE el
T |

(5) During trial, the applicant shall ensure due compliance of
provisions of Section 309 of Cr.P.C./346 of Bharatiya Nagarik Suraksha

Sanhita, 2023 regarding examination of witnesses in attendance;
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(5) fararTor & i, 3UTEY sTargh & udieTor & JaY 3 3fded ard

30% G. U.H./ 3YE HITT AR FI&T Higell, 2023 & Uraer=At & sfad
Hegurel AR L |

This order shall be effective till the end of trial. However, in case of
breach of any of the precondition of bail, the Trial Court may consider on
merit cancellation of bail without any impediment of this order.

The trial Court shall get these conditions reproduced on the personal
bond by the accused and on surety bond by the surety concerned. If any of
them 1s unable to write, the scribe shall certify that he had explained the
conditions to the concerned accused or the surety.

C.C. as per rules.

(SANJEEV S KALGAONKAR)
JUDGE

BDJ
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